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what the Delhi Transport Corporatien
is saying, there is a lot of logic and
because of that we have sent the pro-
posal to the Finance Department for
consideration.

12:50 hrs.

ELECTION TO COMMITTEES

(i) COMMITTFE ON OFFICIAL LANG-
UAGE: .

The Minister of State in the Minis-
try of Home Affairs (SHRI P. VEN-
KATASUBBAIAH): On behalf of Shri
P. C. Sethi, I beg to move:

“That in pursuance of sub-section
(2) of section 4 of the Official Lan-
guages Act, 1963, the members of
Lok Sabha do proceed to elect, in
accordance with the system of pro-
portional representation by means of
the single transferable vote, one
member from ameongst themselves to
be a member of the Committee on
Official Language vice Shri Zail
Singh resigned from the member-
ship of Lok Sabha.”

MR. DEPUTY-SPEAKER: The ques-
tion is:

“Phat in pursuance of sub-section
(2) of Section 4 of the Official Lan-
guages Act, 1963 the members of
Lok Sabha do proceed to elect, in
accordance with the system of pro-
portional representation by means
- of the single transferable vote, one
member from amongst themselves to
be a member of the Committee on
Official Language vice Shri Zail
Singh resigned from the Membership
of Lok Sabha.”

The Motion was adopted

(ii) EsTrMaTES COMMITTE

SHRI BANSI LAL (Bhiwani): Sir,

1 beg to move:

‘“That the members of this House
do proceed to elect in the
required by sub-rule (3) of Rule 254
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read with sub-rule (1) of Rule 311
of the Rules of Procedure and Con-
duct of Business in Lok Sabha, one
Member from among themselves to
serve as a member of the Committee
on Estimates for the unexpired por-
tion of the term of the Commitfee
vice Shri Rama Chandra Rath ceas-
ed to be a member of the Committee
on his appointment ag a Minister of
State.” :

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That. the members of. this House
. do proceed to elect in the manner
required by sub-rule (3) of Rule 254
read with sub-rule (1) of Rule 311
. of the Rules of Proeedure and Con-
duct of Business in Lok Sabha, one
Member from among themselves fo
serve as a member of the Committee
on Estimates for the unexpired por-
tion of the term of the Commitfee
vice Shri Rama Chandra Rath ceas-
ed to be a member of the Commiftee
on his appeintment as a Minister of
State.”

The Motion was adopted
12.54 hre.
MATTERS UNDER RULE $77

(i) PROPOSED SHIFTING OF THWWILN
MILLS FROM Bomspay,
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(ii) NEPDD TO COMPLETED RE-CQNS-

TRUCTION OF CHHITAUNI BRIDGE OVER
THE RIVER (GANDAK,

SHRI A. K. ROY (Dhanbad): Sir,
some portion hag been removed from
my 377 I would like to read this add-
ing that, s

MR. DEPUTY-SPEAKER: That will
not go on record.

SHRI A. K. ROY: During the period
of BNWR (Bihar North Western Rail-
way), there was a railway bridge over
the river Gandak known as Chhi-
tauni Bridge connecting Bagha (Bihar)
with Chhitauni (Uttar Pradesh). A
few decades ago, some portion of the
bridge was washed away in flood and
the bridge remained abandened since
then, On the eve of 1971 Parliamen-
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tary election, the then Prime Minister
laid the foundation stone as a mark
of reconstructing Bihar and Uttar Pra-
desh through this route.

Bagha is an under-developed area
of West Champaran and so is Chhi-
tauni of Deoria (Eastern Uttar Pra-
desh). If the bridge is constructed and
the rail route restored, fthis under-
developed area has bright chance of
development besides convenience to
passengers, While the then Railway
Minister wag in Office, this bridge was
sanctioned for reconstruction. Mater-
ials were being stored and rail line
was constructed a few miles from
Bagha towards Chhitauni. One Rail.
way station viz.,, Rampur Hatt
Madanpur was also started. The
Parliament was told two years back
that ag the Bihar and UP Goyvernments
have agreed to pay their share in addi-
tion to the share of the Railway Board,
the Bridge would be completed soon.
So, the Central Government should in-
tervene in the matter .and see that
this bridge is constructed soon, as
already approved ang sanctioned by
the Railway,

MR. DEPUTY-SPEAKER: Whatever
ha:d been approved, will go on re-
cord.
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